P

L
a

- . CENTRAL ADMINISTRATIVE TRIBONAL ALLAHABAD
X , ' |
CL RCUIT BENCH

'LUCKNOW

Contempt Petition No,,4/90
. A~

o In
0.A. 2/90.
Paras Nath _...A@plicamtﬁpetitiomer.
versus
. Katwaroeo Ram‘ { _ e e.Responédent.

*

Hon. Mr. Justice K, Nath, Vice Chairman.

Hon. Mr. K. Obayya, Adm. Membker,

(Hon, Mr, Justice K. Nath, V.C.)

We have heard the learned caumsel for the

RO | applicant. An interim order was passe@ in O0.A. 2/90

u@m 4.1.90 dir@etiﬂgvtbat‘the respomaents will permit
E*x the.a@plicént to comtimue to work as Extra Departmental ,
| Male Peon at Rost Office Sharifabad amé.that no appointe
mert shall be made on the post held by him, The orders
were passed to issuevmafices in the matter of imterim
relief. A copy of the order Was'giﬁem to the counsel
for the petitiomer @ﬁ.5.1.90. |
2. ; The grievance of the petiticner im‘this contempt
application is that om 5.1.90 the petitiomer personally
visited the Post Office and brougt the stay erder to
the notice of the respam@emts‘but the respondents preven-
: ted thé petitioner from working amd instead allowed
‘ respondent NO, 3 to continue to work om%he post.'
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3. In the proceedings of 19.2,90, it was mbticed that
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aécar@img to the counter in the original applicati@m,.ﬂ

the copy of imterim-order had been received by the
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raspondents omnly on 11.1.90.The applicant wWas therefore,

directed to file a supplementary affidavit to prove

the fact, interalia, of serving the interim order om

the respondents on 5.,1.90 itself, In the Supplementary

Affidavit, supporteé ?y the affidw it of village Pradham
Shri Mangal, althaughiit is staté@ that the applicant
had visited tre Post Office on 5.1.90 and informed the
Oversecsr of the passiég of the stay'®rder,'it is not
séated that the copy éf the interim order was alse |
produced before the respondent. Indeed in para 7 of
the application, it is stated that certified-copy of
the order was despatcﬁe@ by ﬁhe petiti@mer to respondant
No, 1 uméef Certificate of Posting on 5.1.90, %hat

onen 1 ' ~
indicates that f?tﬂf phe applicant might have visited
the post office on 5.ﬁ;90, he did net produce the
interim order before the concerned authority. Thereé is
no question, therefore, of findirg the respondents to
bé gailty of c@mmittim§ the contempt. The petition for

action in contempt is rejected.
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Adm, Member, N Vice Chairman,

Dated:25,7,90



